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Act No. XXXlX of' 1947 
i [PASSED By THE DOMIWION LEGISLATUBE] 

(Receivctl the assfint of the Cover+zor Cenerffil on  ihe  18th D o c e ~ n b e ~  1947) 
- 

! - An Act to continue certain special, powers conferred on t h e  administration 
I in Chie'f Dolmmissimersf Provinces for the better control of the dissemination 
" undesirawe matter, 

I HERE96 it is expedient to continue certain powers conferred on the 

b- adn~inistrstion in Chief Commissioners' Provinces for the better control of 
the dissei~ii~iat~ion of undesirable matter; 

-5 ,- 

a . I$ is hercby ellacted as follows:- 

s 1. Short title and extent.-(1) This Act may be called the Press (Special 
J?owors) Act, 19'17. 

. ~(2 )  It extends .to all Chief Commissioners' Provinces. 2 .  
I 

?.$ 
(3) This A;b shall cease to have effect after the 31st Lleceinber, 1946. - 

% 2. Enterpretation,- I n  this Act unless there is anything repugnant in tho , 
subject or coctext, "document" includes gramophone records, sound tracks and 

5 any othcr articles on which sounds have been recorded with a view to their 
P 

~ubscqueiit reproduction. I,. 
> 3. Delegation of powers.--(l) The Provincial Goveriiment may by ordcr 
, direct thd, any power which is conferred on it by this Act shuli in such circum- 

stances alld ~lnilhr siich conditions, if any, as  may be specified in the direct-ion, 
be exescisod by s District Magistrate or Additional District Magistr3te. 

(a?) 2 he potvers of-the Provincial Governnient ilnder this Act shall be esercis- 
able also by the Chief Commissioner, 

4. Power to control publications.--The Provincial Government may by order 
in writiug ~ddressod to a printer, publisher or editor or generally to all prinier~ 1 
publishers or edito1.s or to such class of printers, publishers or editors as may d e  

i' c~ecified thcrein-- 
i 
1 

(a) or regulate the printing or publication in _any documenb 
t- or ciass of documents either absolutely or for a specified period, or in 

. * i  
a p a r t i ~ u l ~ r  issue or issues of a newspaper or periodicd, of any nlatter \ i 

i 
wh~ch tends directly or indirectly to proxnote feelings of eninity or . 1 
hatred betwee11 differenb classes of His Majesty's subjacrts ; I 

i- 
I 

( l ~ )  require that any document, or class 01 documents, or any I I 
lllattcr r~ la t ing  to a particular subject or class of subjects, shall before I &.  publication be submitted for smutiny to a specified oficer, who .may 3; after such scrutiny, if he is satisfied that such document, class of 

'1' document or matter or any portion thercof is or contaiils matter of the 
1 ? 

nature described in clause (a) ,  either prohibit its pub!lcation cr pass 4 
I 2 it for publication with such modifications as hc  may deem necessary. 

I 

v, 
5. Gsntrol of documents printed outside the Province.-The Provincid 

'. -Governmci~t may, by general or spevial order, p:*ohibit or regulate the entry ! 
I illto, or ~ n l c  or distribution or circulat~on or publication or possessio:~ \vithia, tile 

L 

$ Provillce of any document or class of documents, or of any matter of the nature 
i 

described in clause (a) of section 4, prlnted or mad& outside the Provjuce. I 
1 > 6 ,  Forfeiture of books, newspapers or other doc~ments.--M~here in its 

opinio~l any nenspaper, book or other document, wherever made, containt; 1 
matter of the ilz,ture described in clause (a)  of section 4, the Provinci~l Qovelm- 

" merit ,nay, by notification in the officia! Gazette, declare evxy cop:: of the issue i 

4 such newspa~~er,  or of such book or other docurne~lt to be forfeited to IF'S 1 

Price anna 1 or l % d .  
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ty, and tkcreupon any police officer may seize such copies wherever foulld, 
any bIagiat~at,e may by warrant authorise any police o%mr not below the 
of Sub-Iuspector to enter upon and search for such copies in any prcmises 
e any suzh copy may be or may bc reasonably expec.tc.d t c  be. 

Prevention of publication of unauthorised matter.-Where the Pro$incial 
nment has reason to boliav~ that a n.ewspap-er, book or other docurnenti is 
to be published, printed or made, containing matter of tho nature described 

(d )  of section 4, it may, by order in writing, prohlhit the printing or 
n of such newspaper, book or document, or r~llow the publication, 

printing or making of the newspaper, book or document, subjec* to the publisher, 
printer, or editor, as the case may be, giving an undertaking in writing that he 

_ will not publish unyv such matter. 

8. Dissemination of prohibited documents or matter.--(1) Whoever ci~culates 
or distributes 111 any Eanner any document or thing advocating or calculated to 
further any actirity which tends directly or indirectly to promote feelings of 
enmiby or hatred among different classes of His Majesty's subjeats, or in respec: 
of which an order of forfeiture under section 6 is in f ~ r c e  sliall, uliless hc proves 
that he was unawwe of the nature of %the. document or thing, be punishable 
with imprisonment for a term which may extend to one p a r ,  or with fine, or 

(8)  Whoever allows his name or addrefis to be used to facilitate transmission 
through thc posii or otherwise to any person other than the person for whom 
i.t- purports to be intended of any document or thing of the nature referred to in 
sub-section (1) shall be punishable wi6h imprisonment for a tern1 which may 
extend to one year, or with fine, or with both. 

(3) Whoe-~er publishes, circulates or repeats in public any malter containeci 
in ally newspaper, book or other document in rcspsct of which any order of 
forfeiture or prohibition has been made under this Act fihall be punishable-with 
imprisonmellt for :I term which may eeliter~d to three years, (jl- with fine, or with 

9. Powers in respect of contravention of order$.-Where in the opinion of 
e Provincial Government any person has contravened an order undcr section 1 
section 5 or section 7 or an undertaking given by him under section 7, the I 

illcia1 Governmenti may, without prejudice any other penalty to which I 
i1 may be liable, by order prohibit, either absolutely or for a specified / 

eriod, the publication by him or on his bebalf of aoy newsprbper, periodical, 1 

et  or other document, and may order tho seizure of all copies of the publica- 1 
in respect of which the contravention has occurred an& of auy printing- i 

s or other instrument or apparatus u~ted in the production of the publication; I 
the Provlllcial Government may by order declare forfeitzd to His Majesty 1 

any ~rt ic la  SO seized. 1 

10. Penalties.-Whoever- ' 1  
(a) contravenes any provision of this Act or of ally urrler blade i 

thermlder or any direction or unde14aking given or condithn jmr,osed j 
under this Aot, or 

(b) interferes with or obstructs the compliance with such provi- 
sion, orucr, direction, undertaking or condition by tlle pzrson coa- 
corned, or i (c) lbstrilcts the lawful exercise of. ally power conferred by at. 1 
uuder this Act, 

shall, if no express provision is made by this Act for the punishlllenO of such i 
contravention or interference or obstruction, be punishable with imprisonment 
for a tern1 which mag extend to three years, or with fine, or nritb hoth. 
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ti, 11. Attempt and abetment.-Whoever attempts to commit, or abets, or 

a t b m p h  to abet, or does any act preparatory to the commiesion of, any offence 

k~ punishable ulluer this A& shdl  be deemed to have committed &hat cBeuce. 

6 12. Search.--(1) Tho power to iwue search warrants oonferrod by section-98 
I:' of tho Code of C!rirninaL Pmedure,  1898 (V of 1898), shall be deemed to include 

a power Lo issue warrants authorising- 

(a) the search of any place in which any Bl&gistrato mentioned i r~ .  
th:it section has reason to believe that any offence punishable under this 
Act has bccn, is being or is about to  be committed or that preparation foit 
the commission of any such offence is being made; 

jb) the seizure in or on any place searohed under clause (a) of 
anything which the officer executing the warrant has reason to believe 
is being or has been or is intended _to be used for any purpose rnentioi~ed 

&- in that  c1aut;e. 
k 
g (3) Any police of?icer authorised by general or special .order in writing of the 

Distr~ct Magistrate or of the Superintendent of Police may saaroh o r  cause to be 
searched any perscn whom he has reason to believe or suspects to be in posses- 
sion of or carrying any document or other thing the possession, circulation or dis- 

k 

tribution of which is punishable under this Act, end may seiau and d e t ~ i u  any 
such documunb or thing found on such person. g. 

(3) The ~rovisions of the said Code shaJl, so fa r  as may be, apply to  searches, 
msde, and to iLhc disposal of any property seized, under this section. 

% 
- 

& 13. Offences to be comz8ble.-Notwithstanding anything contained in the 

- 
Code of Crirnind Procedure, 1898 (V of 1898), any offence punishable under this 
Act shall be cognizable. - 

C, t i  
F -. 14, Juriadfothn barred.-Every declaration of forfeiture purporting to be 

ma& untler this Act shall, as  against all persons, be condusi-8e'evidence that L the forfeitiure Shereiu referred to  has taken place, and no proceeding or order 
purporting to be taken or made under this Act. shall be cslled in question by 

gs 3, - any Court, and no civil or criminal proceeding shall be instituted against any 
i 

i -,- person for a,llythillg done or in good faith intended to be done under this Act 
- or agaiosb a ~ y  pereon for any losa or damage caused to or in respect of any 1 

E: property whereof ~ossession has been taken. under this Act. 
15. Effeot of orders, etc., inco-nt with other laws.-Any order made, 

and any othcr aetior. taken, under this Act shall have effect n o t w i t h s t a r ~ d i ~ ~  ! 
anything inco1l~iste116 ttherewith contained in any other l&w or i l l  any instrument i 

EI- having effect by virtue of any other law. 

&i 16. Amendment of A d  XXIII of 1881.-In its 'application to the Chief 
1 
I 

5- Commissioners' Provinces, the Indian Press (Emergency Powers) Aet, 1931, 
shall have effeot as if in sub-section (1) of section 4 thereof, after elmse ( b ) ,  the 

I 

g- follo\ving tvord and clause had been i n s e ~ d ,  namely:- 

@-- 20.r i 

(bb )  are calculated to  instigate the commission of, or &Ile pu])lica- 
tion of which constitutes, an offence punishable unclep the Press (Special 

K Powers) Act, 1947." I e. 
$ 

I 
% 11. Repeal of Ordiiame X of 1947.-The Press (Special Powers) (No. 2) 
i-- Opdinnnce, J047, is hereby repealed. , 
E,. 
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